28 Hon'ble Mr., S.Das Gupta, R.M.
Hon'ble MI. T,L.Verma J.M.
a
Heard Shri p.0jha learned counsel for the applicant
on admission.
This application has been filed for setting aside
the order dated 2244 494 whereby the petitioners have
peen ordered %O be coupuls"orily retired.
' s
Before appreaching this Tribunal, the pet-it‘ifars/ IF‘ |
under CCS CCA Rules/uere required to file en I
appealgbefore the Appellate Authority. This has 1 44
not been done and as such, this applicatiiem i |
premaiure as having been f1led without exha tirm “I
the a2 ternative remedies . "‘ :
In tht above view oC"'tha matter, this mlieation‘ ‘
isidi uisséd as not naintainabla, M ,,Sm.rs,rp\ e |
s G atl—
| »
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